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FROM No.;  4 

(SEE RULE 42 

GENTRAL ADMINI.STRATIVE TRIBUNAL 
G UVAH AT I B F-H CH 

ORDLL _aH .~  ET 

Orig.ina'l,  i-ipplecation No: 

Misel P tition -No: 
. 
Co n tlle m bt Petition No: 

Revil6v,1,1Wplecation No: 

AppileAnts: – 	 D  CU&  3r  04 
h 

Respondants-- 

AiVilcate for the ~ pplecantc-:– 

~ i cal e for the Respondants:– 	C C's 

tS 0,1T urie hegisuryv Date roer ot -the 

13.6.2003 Heard ht. ~ Ai -ie a- Ahmed, 	rneTcounsel 

for the applicant.. 

1,. ,,' ,at ion 	is Issue notice to show cause as to 

J4 
t why the application shall not be admitted 

d 
h List again on 18.7.2003 for 

admission. 
C~-, r)oskcd 
N 

-k 
Vice-Cha irman 

mb Y 

il8.7.2003 Put up again on 	5.9.2003 f or 

admission,' 

Vice-Chairman 

mb 
""'d 2,  &VY4  

5.9.2003 None appears for the applic ~ant. 

M f or admission. List again on 12.9.20i 

j j~ 

6 
/1) -4 

mb 

Vice --Gh,,3 irmia n 

M 



V 

12.9.2003 Present 	The Hon'ble Sri K.V. Prah'ala- 
dan, 11,&ember (A). 

M 	 List again on 31.10.2003 for 
written statement. 

Me mb e r 
mb 

.31.10.2003 	Put up again on 8.12.2003 to 

e-nable.the rospondents to file written 

statment. 

Vice-Chairman 

mb 

19*12.2003 	Heard Mr. A.! -Ahmed. learned 

counsel for the applicant and also Mr, 

A* Deb Roy, learned Sr...C.G*S,C. for the 

Respondents. 

The application is admitted. Call 

for the records* 

List on 2.2.2004 for order. 

JAIb - k_,Y)j :A. 

k:1-V :~~ 
mb 

	

9*03*04 	 Fou'rweeks time is allowed to the 

respondents to file written statement. 

List on 6.4.03 for orders, 

Member( 

	

6.4.2004 	Four weeks time is given to the respon- 
dents to file ~,,~ritten statement. 

List on 34.2004 for written state- 
ment, 

Member (A) 
mb 
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119 
5.5.2004 	On the plea of counsel for tII-- 

respondents four weeks tiffi6L is given 
to the respondents to file written 

statercient, List on 4.6.2004 for 
orders, 

I 

mb 

4.6.2004 	Four weeks t ime is given to 

the respondents to file written 

statement. List on 12.7.2004 for 

orders. 

I "I 
mb 

5,8*2004 - 	On the plea of counsel for the 
respondents four weelks time is given, 

to the respondents to file written 

A,: 
	 statements 

List on 8#9*2004 for orders* 

Member 06) 

Mb 

10.P.i'004' 	Written statement has been filed, 
-/L4 

	

	

Applicant may file rejoinder, if any, 

within four weeks. 
List on 9*9*2004 for orders, 

ea ng.-  C  .,Cas as  C S 

MaRber (A.) 

bb 
2C.09.2004 	Vkitten statement ~nas been filed. 

List on 3*12-2004 for hearing* 

(A) 4-SeQmbe~r 
MR 



'IDA 
O.A. 129/2-003 

1) 9 n n 16 	On 	the 	plea 	of, 'I_e ~ rne(q 

counsel. for the applicant, ii-st 

on 	 for hearing. 

Cog is 	
for 

1,7for  UCI  

A 
Mh 
	

Member (A) 

25.02.2005 Present : The Hon'ble Mr. K.V. 
Prahladan, Member (A) 

On the plea of learned counsel 
for the applicant, adjourned to 
13.4.2005 for hearing. 

M emb er (A) 

I 
mb 

'All 

13*4.2005 	Mr-B.C.Pathak. learned counsel 
who has been engaged by the responda 
ento namely *  IBWL requests f or time 
to make submissions . post an 18.5 .05,&  

V e-Cha:LLrman 
bb 

18 ,5*05, 	Mr* ,8 *C.P&thak and xs*u.Das learned 
counsel appearing On - behalf of the 
DSM submit$ that aKp"11;61i~w -main 

lmAPOrtant qUestion -as to the Jurls. 
diction Of the Tribinal Is involved and 
theY would like to address on the said 
008tion --as preliminary issue e  Mrom *  
chanda 

' 
learned counsel for the applicant. 

in 0*A*N**92 - 09 2004 submits that the 
facts an 

I 
d - circumstances of the'appli6ant 

*Methat ..Pase - is different, post * theso 
cas6s -alengwith other cases in respect 
of which list is f' urnished by.Mr.s.c 
Pathak'for hearing an S.G.O .S. 	- e~7 

Vice-Chairman 



O-A- 129/2003 

1, 1 1 	
ka, 

Tr: uncHi order cof 
C,  er  

N 

ance the jurisdiction pect regar-

'ding maintainabilitY Of the application 

against the BSNL* as respondent is 

raised in the application. I am of the 

view that the matter must be heard bi 

the.Division Bench. 
post on 16,6*05 before Division B/t)nch 

vice.-Chairman 

16.6.05 1  After hearing the counsel for th e 

parties at some length on the 

question of preliminary jurisdiction 

we feel that the parties have not 

placed all the relevant records before 

us. In the circum stances we direct the 

parties to file all the rjlevan~gqpep~;-  
Q_ 

memoranda 
/'*- of 
	the 	Central 

Government and the BSNL for a 

proper consideration of the question 

ofj 
. 
urisdiction. 

Post on 22.7.2605 for hearing. 

V  
TvIember 	 hairman 

pg 

	

22.07.2005 	 Since Hr.B.C.Pathale, learned 

counsql for the BSNL iS unwell post 

on 10.8.2005* 	
— 91 

Imember 	 Vice-Chairman 

bb 

	

l0e8*2005 	 Post this case on 16.8.2005 

at 2*30 BvM* 

C) 
 

Vic Chairmar. 

office ,liNo-Les 

6.6.05 

pg 

mb 



"Vow  ffil 
2- //j 

16*8*05, 	Mr,B,CPathak learned counsel appearing on 
behalf of BSNL submits that he is- not well and 
requires. time to fully recover. Therefore, all 
the6d_ m 

I 
 atters has to be adjour 

. 
ned to another 

date. 

. - ,,Post the matter on 22*11,05, 

fember 	 Vice-Chairman 
IM 

~ 22*11*2005 	Post before the next Divisio 
Bench. 

Vlce-chalrman 

 

7T 
2. u 06 	heard learned counsel for the parties 

Hearing concluded, Judgment de;,livered in 
open 7 C*urt, kept in separata,  sheets. The 

Cop 	ply applic4tion is dismissed as wit ~jout juris- 
A-00  aictiono  

Member 	 Vice-Chairm,,An 

I 

&9 
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ADMINISTRATIVE TRIBUNAL 
q1i ~WAHAT_1_B_E_NC_H 

O.A. Nos. 129/2003 

DATE OF DECISION; 02-01.2006  

ApPLICANT(S) 

ADVOCATE FOR THE 
ApPLICANIT(S) 

T -  VT_ R'S us - 

RESPONDENT(S) 

ADVOCAT E FOR T"TE 
RESPONDENT(S) 

THE HON:BI_E MR. JUSTICE G. SIVARAJAINT, VICr_  CMRINIAN - 

E  IHE HON'BLE MR. N.D. DAYAL, ADMINISTRATIVE MEMBER. 

Wliether Reporters of local papers may be allowed to see the 
judgments? 

To be referred to the Reporter or noll -12  

Whether their Lordships wish to see the fair copy of the 
judgment? 

Whether the judgment is to be circulated to the other 
Benches? 

Sri K.K. Das &.Ors. 

Mr, Adil Ahmed 

Lj.O.I. & Others 

Ms. U. Das, Addl. C.G.S.C. 

judgment delivered by Hon'ble Vice-Chairman.. 



A 
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TSPp - VE TRIBUNAL Cpj~.'IT-F 	A DMIN 	I IN F.-It'HE 	J.-f 	 T 
j A X J- 

GUWAHATI BENCH 

Orig ginal Api~lication No. 120  of 2003 A 

Date ofOrder : Tbis the 2nd January 2006. 

The Hon%le Mr. Justice G. Sivarajan, Vice- Chairman. 
7he Hon'ble Mr. N.D. Dayal, Administrative Member. 

Sri Kan-iala Kanta Das, 
Son of Dago Ram Das, 
Wage & P.O. - Uparhali 
District - Kamrup, Assam. 
Md. Ganiulla Seikh 
Son of Md. Abdul Ali 

vili. & P.O. - Simini, 
District - Kan-irup, Assam. 
Sri Naha Mazumdar 
Son of Rajot Mazumd-ax 

Vihage & P.O. - Uparlmh 
District - Kamrup, Assam. 
Sri Satya Kalita 
Son of Sri Lalit Kalita 
Village , Al4are 
P.S. &, P.O. : Chay aon 19 
District - Kamrup. 
Sri Sar~jaoy Bahnild 
Son of Sanka ~ Balmild 
Vill &' P.O. - vijoy N agar 

J District - Ka-mrup, Assam. 

B,y Advocate, Mr. Adil. Ahmed. 

Versus - 

!!2 

5, 
1 

. . . Applicants 

The Union of India, represented ky t he 
Secretary to the Government of India, 
ministry of Communication, New Delhi - I 

	

1~ ~2 	The Cluief General Manager, 
Telecom, Assam Circle, Ulhabari, Guwahati - 7. 
w General Manager Telecom, Kamrup Telecom District 

	

3. 	T1 	 g  
~ i 

Guvrahati. - 7. 
The Sub-I)Mslonal Engineer 
Borjhar Telephone, Exchange, 

uwalhati - 1 -3. P.O. - Borjhar, G 

Respondents 

~~IBY Advocate Ms. U. Das, Addl. C.G.S.C. 



ORDER(ORAL 

 

SIVARAJAN. J. (V.0 

Heard Mr. A. Abnied, learned counsel for the appliCants and. 

Ms. U. Das , learned Addl. C.G. S.C. for the BSNL. 

The matter relates to regulariz9fion of casual labours in the 

131-un-at Sanchar Nigam. Limited (BSNL for short). Ms. U. Das, Addl. 

C.G.S.C. for the BSNL bas raised a prelfininmy objection regardirig 

jm-isdiction in the written statement. She has also placed before us 

a decision of the Hon'ble Gauhati High Court rendered in W.P. (C) 

"3/2004 911d cormected ca-ses decided on 28.09.2005 fi-i No. 160, 

support. 

Mr. A. Ahmed, counsel for the. applicants submits that he is 

aware of the said decision. We find that the Gauhat'l High Court in I 	I 

the, above mentioned decision, in regard to the regularization offfie 

casual labours in the BSNL, has held that :~-i the absence of a 

notification under Section 11 4(2) of the Adndnistrative Trilbunal's 

Act 1-085 this Tribunal is not having jurisdiction over matters 

relating to BSNL. Admittedly, there is no such notification. In the 

light of the above, we, hold that this application is not maintainable. 	.1 

Accordingly, the application is dismissed as without Jurisdiction 

with libertv to-the applicants to approach the appropriate forum for 

i 	
relief. 

Issue copy to the counsel for the parties. 

N. D. DtA 
	

(G. SfVARAJAN) 
ADMINISTRATIVE MEMBER 
	

'ACE Cl-iAIRMAN 
mbi 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL, 

GT-5,TAHATI BENCH, GT_TWAHATI. 

(AN APPLICATION UNDER SECTION 19 OF THE CENTRAL 

ADMINISTRATIVE TRIBUNAL ACT, 1985) 

ORIGINAL APPLICATION NO. 	OF 2003. e.,,— C 

B  E  T W  E E  N 

Sri Keamala Kanta DaB 

& Ors 	-Applicants 

-Versus- 

The Union of India & 

Others -Respondents 
I 	N 	D 	E 	X 

51.No. Particulars Page Mo. 

1) Application 1 t 0 V5 
:2 Verification 

Annexure-A A-. 
Annexure-B Ab 
Annexure-C+b  C, 

led )-,)y 

A  

A 	'0c  

r o cat. e 



IN I THE CENTRAL ADMINISTRATIVE TRIEUNAL r  

C  AUHATI BENC_H'AT'GAUHATI. 

(AN APPLICATION UNDER SECTI(--)N I _9 OF THE 

CENTRAL ADMINISTRATIVE TRIBUNAL ACT r  

ORIGINAL APPLICATIONY0. 	OF 2003. 

B  E  T W  R B  N 

S 'ri Kamala K 	ta L as an 

& 0 r s 	-Applicants 

_Versus- 

The- Union of India 

0  thers 	 -Respondents-, 

LIST'OF  DATES  AND SYNOPSIS 

Annexures-A to 	Photocopies of Working 

Certificate-q of the 

app licant. ,  

Annexurr­ R  Photocopy of Judgment and 

Order dated 06-02-2002 passed 

in O.A. ~ 350 of 2000. 



Annexure -c to-C, Pbotocopies of rejection 

letters dated 14-06-2002. 

This Original application is mad6 for 

seeking a direction from - this Hon'ble Tribunal 

for giving a direction to the Re-spondents. for 

granting temporary status to the applicant. 4.q and 

also to reappoint then) ,  a--i casual Laboui r as they 

have worked' for a long period as Casual Labour 

under the Respondents. 

OL 



'A 

NA ~-7  

TXT TRR ~ i- R.14TTILT. .7jMMT*~!TqTP -LT7' 	TPTIRTTMLI, 

C-'Zi T TV, b IPT R'FI\Ti-TT BT C-'LTT-R-ATT 

7% 1-~T 	TCP VT. T.,-  7% rr T r)*KT TnMrV q W T T r%M 11 9  rip TW.E. 

rVTATUT7% 	71 I~T AC. I r  

--VT 

'P. 	J%T 

I 	T-:I 	M 	rl 0 0 

f 

Vj  I I 	 T TV% c Y-In -I i 

rvi  wi-r 4 	cm rup, 	. .:~l 3 am 

7,1-1- 	A 1 
Z~ 	L'. 	X-IL2 0 	jn%A~,  ".& 	M.A...L. 

cfi -mini 

Di E- t r 

'KT 1-% 	'M 	rn,A = -v- 

LL  
L, A41-4. 9. 46"L %.4U. J~ 

=.-rx-, 	P 

rij 

Satya Kalita 

Son of Sri Lalit Kalita 

Village s Alegjare, 
P.S. & P.O. o. Chaygaon. 

Dist. 	Kamrup,' 



San- 

Villu ,  P.(--).- Vi', vy Nagar, 

r,  i E. t r c t - K,  am r -lp, A !r 3.5-m. 

-Applicants. 

The Uniom W:  Indid, 

represented by the Seci-etanj,  tc 

the - ovt. of india, -Hinist-7 If 

Cc.—mr-unicaticn, Neiwr Delhi. 

2) 	The Ch:-,.ef (Gre-n-eral Manager, 

TeIc-c-::z.,,- Assamn Circle, Tilubari, 

-

3) TV 	General 	Manac,,-er,. 	Telecom, 

Xa:~,r-d Teleccm District, 

"-uuahati 7. 

Engineer, 

101-13sar  Telephone Exchange, 

Re;spcndents. 

DETA!t-S IDF THE ~'PPL-ICATI---~I.,!: 



4% 

p 

wo 

PARTICULARS OF THE ORDER AIGAINST 

WHICH THE APPLICATIOM ii,  MADES. 

Thiz: app.lication, is made againEt the 

ilL;Pu ~:1.uCd rcj-,:-ction LUtcro 1.1 o. 10,1111'/Eot 11 79/ 

TSI-1/02-02/220 dutc:d 11-0-G.,-2 101,02, Iklo. GMT/B ~~ t 

17 11/7130/02-03/221 dated 3.0-01-2002 r - I'To. ICNT/Eot 

datcd :1 ,13 - 01ES -20102 	C.'111TIBot 

the Office 	the Respcndent 11c. 3. 

2) 	jURIEDICT11-DIT, OF THE TI-IJBIMAL 

The 	:=ipplicant 	declares 	that 	the 

e c,  t i~.,.atter ::f the instant application is 

the, juxieclicticm c-f this Hvn`ble. 

LIMITATION 

Tha. ~~1,.pj 	cant furthez declare that the 

iz 	w-.ithin the 	limitation,  peric.,d 

prewuhae;:1 uT.-~-Ier 	2-ecticn 2>1 	of 	the 7ichmini- 

str ~:itive Tribunal Act, 1985. 

4) 	mums OF  THE (MEE  : 

k 



1 	-That all 	the 	appli-ccantg 	are 	ciitizens 

f I r2i a aza-& -mz zuch r 	th ey are entitled to all 

the 	right.F. 	all-L, 	 guaranteec! u.n.der the pri -vileges 

q. 2 . 	That yc--ur 	applicants 	wrere 	engaged 	as 

izlb-z--ur -z;azual the 	 they ua-zler 	re2pcndents 	and 

'199P 	to. 1998 	with 'shacerity 	and 

aisc: 	-vzith -  ful'.1 	satisfacti-on 	of 	their 	highei 

authc.-zitiez. 

4~ 	 Anmaxure" A to 	are,  the  photocopies of 

Such 	----ertifica'tes. is sue d 	the 

.
:-~vathority. 

That your applic,.ants beg to state that 

as ~ the 	 and reliefs p ,ra-yed ,  in this 

ap3~1ic;atic:n t--,re mmon) therefcre, they pra-y 

f under Sectic'n q 1 5) fa) 

-z: f 	the 	C7 -a 17 -.-  a 1 	A-drainistrative 	T r i b un a 1 

-c--c;ed-dre) ~ 	 U 1 e'F. 	19V 	t o 	Ml 0 11,  e 	this 

4.1] 	That y.--: -ar applicants bec.,  to state that 

they e r -a ez.-,- .1-::yed on daily wrage ha;E ~ is, at, the, 

di f f e~ a: -a n t rate per warking day on ',.no v!,orh no 

az i Z. 

"Y 	AL 



a- 

1~~' 

I-- S__ 
A , 	that, y.:-,-L~r  appji ,6ant's beg Z, tc. state that 

-the 	 j AreK vzptl:in~ _ -̀-under 	the 

WAaa! ~hasis for 

in  11  t they  inere heing depri --., ed from, r egu 1 a r 

ser --,ri-z;e h-em~ efit,, pay scale, dearness allov.rance, 

hc:uze remt r~ 
medic:al allcuances and even minimum 

pay  scal e  was  also not  , granted tp t he s e 

a piictialt;z WAY  they wrere in casual servic ~ 

ur.-:'Ier th-L- R-azp-:::adents and benefit of the 

cliffelelatt  s.ch-:- miE -:~ f the Central Gvver.mment for 

re not e It  t  e 33de til  to  the 

app. 	t s 	T ~i r e 	e r e n -mmh e r o f Cent ral 

	

%. rz- 1~-. 	 'F 	C 	ea 	ar e i-;, t 	t e n-, a . f 	r u 1 izaticn of casual 

	

ter= 	 for long time as casual 

;:; -z:.rter s-zz-iE ::t thez-:te schemes we e issued under 

the 	dated I G 12  S and a like scheme for the 

::f 	 status, and regulari=aticn 

-..=zued iz" tte year 1993. 

That yc:ur applicants beg ,  to state that 

-.-zith .  they had served for a considerable. 

j_.-. jj_g pe ri,scl, ander  the liespondents 	services 

A.  the a 	 -uere 't ~aminated by.. verhal 

-z:a:der- -.z:f 	 and writ'hcut follol;...'ing any 

	

L ismajent Imm-ced-ure of 	The applicants 

zer -vi-z;e as 'Cas"URi _Ial ~our for a 

Of, 



NM 

a 

-=:..der the Res~.onden,te and 

theri~!--.y they acq---, i.red a val ,--able as w-eil 

as le-gal right for appoint.ment in the exiisting 

aiza-.~ fut -are vacazcies of Casuual labour iinclerthe 

4. 	That y..---ur applicants beg to state that 

ei 1-.~ g ag. r i e 	'r-Y t h e , t e --.-  i n a t i on v f t h e i r 

servicez. uz.-:1er the-!,.espvnde-nts your applii:-,ants 

~Ihwatiwi No.  350  of :2000 f i !e d 	r i g ]a a 1 7. p 17 

1---afore this 	Trib -", qal. The said c-ase was 

f i T~ at 1 1 y he 	06-02-20)012 and the Hon hie 

-vi-de 	ts vrdei dated 016%-02-2002 

ify the pieazad to vUrynt the Re ~~pondents to , ez 

claima of ~ the appli-zant- S hy -eeing the do=,ments 

at the earliest pozz-!ihie time for ccnsiderat,i ~,,!n 

z.. f e azh case. if the applicants are -sv 

.~rieved' 1---y the action of the Respondents they 

aniay appr'oz.-ch tte Tribunal a-gain. 

11 MINIM 17 a 	is ,  photocopy of ~i uciginent 

am-~! 	dated O~EI-02-2002 passed in 

'350 of 2000. 

.4.0 That 	appiicant5 beg to state that 

the ~C-ffi'ce '  3 	 the the Respr ondent'!Yv. rejec-ted 

Slain, nf.,the applOwants in a and qasuai 

i 

lot 



L 	 r. 	 t im -r- tl 

IT 	r-1,,;rri v 4- 	1 17 n 	ry cvhx n -> 
L; L i ii 	L 	 A. -I 	AV %.I 	 Aj e. 	 j - -1 

4 L. c~ 	 AV U.' 

%.1 4, N_l 	 _L 	UL?. 4' 	 A. J 	W 9. 1-1 %—' 4. 	 'CleATT 'l AE --1  4% a 

A 	r% 	? 	I-% 	f ­1 	 (10," 	
-IXFP f V 4- A 	-A 	A 	 .1 

T~T 	r 
i 	w 	e- %./ C., ~v %.1  

il  7 f% , 
A 4__A I A il C 	(I 1 zx:i L; L - 

tr. 	are 	t 1-s c. 	Y-.r. 	i-, 	P. U. -e 

r 	 '1 4 	C - f) fl'? i 04~_vl.=A 1~vvr +41.m 

Vr I /% 

a vNv-% 	r,  m -m 	1-%,= rr c7 	r, 	ca a. 

	

tp - tc- 	 that 

r 	rl CA 	m c- 1 -T-F 	0 In 0 P, rb 	t 1_- 

m 	re sp.-ndent the i r 

i-h 

c. ther n t e 	f r%A* 	T mrw 	/% 

	

J_ 	 rp i 1-" .1 	1 	4:'^ 	 r"_.r 
=pia.L 

A_ J_ 
rL6  

V., 	 1 

'T r -1,  -lu n a 1 do- 	nct 

"1 2. L, ly 

+- he i 

I 

A- 

	

j _L UZ 	—.L.L 	S 

a'Lf 	 +--l~ 



0 1  Pal 
1 1 -jw ~ 	 That -yc.,ur applicants begr to state that, 

they are 	ersons and they are ,3 -c~rking 

Z~n-zler- the 	 -1 s i nce re ly and 

honestly. 	-s -LI.E.-He. -nly they ' are going 'to be 

C!  a~ a ,a' the f a-mily r.,  e mb e r s of the 

t Z, 	j 1.  1-..e SlIffer from, mentally aiid 

zaar..-zi ~~i,,J.Iy. I'lein.-ce the Hon'h.le Tribu-nal ma-, ,,  be-

pi-aaze..! to p-Ite-M , the aipplica-uts and their 

fa-m.ily Starvation. 

i':112 	That -hi8 aP.p-'-i ,--, --t-on is - filed-  bvna 

f J,  -.-I E 'f o r the mids of  justice. 

'FOR 
	

III E L i E F 	WITH 	L E 1-3.71 L 

ror thalt on,  the rea;Fon and factg ~Lhich 

are znarratecl alsove the action  of  the 

Reymnlents "is  jarima facie illegal and 

--ith juris-dicticn. 

r--Z:a7 	tile action  of the Respondents 

a~ r -a inl:~ al. fide and illeg!al and with a 

h-'ehind. 7, s such, the impugned 

rejectio'ra order E-7, TED 11-0!E-2002,  is 

liable to be Sint,  aside and q -uashed. 

Nf- 	/K.4 
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c'  
T"c:t'. th ~'t th 	 having wrorked app—cantE 

Or  a ,  cronzi  Cie! rabl.  e Anq; jMr ,  

fromi 2 tc: 7 years, therefore, they are 

to ' he re-appointed and he 

re-gularise-'a,  in Grou-P ,  'D' posts and to 

grant t%-az. temperar -y status. 

r..z..r that Tresh recruitment of (---roup, r-

P -:: E. t 	suv perseseion of the ciaim of 

the aplM.-zants. ar-- hostile di;Scrimi-

natimn violative of Articie; ~! 1! L 

Constitution of i n.  i ~7. 

Qat tile app  1 i it  !In  t IS 10  M V e ID 0  C: OlMe 

c:vel. agecl  ffor other empdoym)~nt. 

1~ ha-t 	it 	As 	not 	just 	and 	to 

te-1-M--lizate 	the 	eervices o f 	the 

app i z; azi t S 	My 	because t h e 	-ze r1e 

reaWited on casual basis. 

::'r t7hat 	they  have gathered experience 

---Ii f f e rent 	t-Tc~ t hs in, 	the 

5 r-z..r ' 	t ~iat 	the 	nature 	of 'wrork entrusted 

tc; tile 	iicaj~ts vrere of peri!-,,anent 

~ 'j 
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ro 

1 d uat -arla. 	the ~~efcbre.. they 	e4tit ec 

'tzi:' 1--.. 	 ~m.d al 	t 	t 
'
Z. 	 t ed 

status. ,  

5, . 	l?.z.-r that the applicants vxc-, rking as 

for several years under 

the 	 the ref ore, they are 

legally 	t.itl'ed. to he regularised and ,,, 

r -a zi F: ". 	. 

t t he applicants. have c,,-,!t no 

altern ~;t -'ve means of livelihcc-d. 

'j' 	 the Central 1--lover.--m-ent being 

-:-.z~.-plcyer-  can=t be all-,..-.I-ed to 

differenti- al t re a t P.-. e n t as 

regar-zl -'-.-ajqmeIIt of  wage S t o the 

app 1 i :; ~~m t:7: 

5 1 2 	t'~Iat there are existing vacancies 

of COmp ID,post under the Respno -ndents. 

The app-!icants crave leave of this 

!I.::z hi im Tribunal to advance further 

the time of hearing of 

Instant appli cati  tall. 

IS, 1 	 Ah- wown 
NJ 	X WWI&- 



DETAIL OF, REMEDIES E.7.47,IUETED: 

Thatthere i;r. no other' Alternative and 

remedy 	availahle 	to 	the 

a P 1 i -z; -7~ -a t E. 	e 1-: 6,  e p t 	inv. C,  k i n g 	the 

u  ri  zs  Action  of this Hon'ble Tribunal. 

7 WMERS 	NOT 	PREVIOUSLY 	FILED 	OR ~ 

Ph-.17DIM; REEFOPF. AMY OTHER COITP. ~T 

The 	sapplicants 	furthez 	 that tleclares 

th-ay 	h::~ -.--e 	not 	AD& 	any 	application, 

p-:- t: - tic!n 	or 	;i., uit 	in 	re-spect 	of 

th-a 	 matter 	o f 	the 	instant 

hefcr-e 	any 	other 	Court, 

-:~ r 	any, 	other a a t h r - .t 	 bench 	of 	this y 

Trib-umal 	nor 	an.— 	s ---- ch, 

sallplibitfal  1, 	writ 	 or 	is petitic'n 	zu-it 

any of them. 

!2 1 RELIEf PPj-., YED FOR: 

Unde r 	t 1-I e 	f as,  t s' 	and 	circ,mmetances 

.6 t a t e 	aln ov e , 	t h e 	ap p 1 i c an t e 	mcs t 

nazpecttizlly prayed that yc -ur L-crdship 

he 	to admit this pfeased 	 petition 

\A I 
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' -eccrds All Or 	 and after hearing and, 	 r 

lo 'hie Tribunal h.z:th, 	t tie 	 the 	h partie s 	-n 

iy h— 	---~Ieased 	to 	direct 	the 	Rezpcn- 

-;-ive 	the 	f c 11 C ~ .-I 

nden 	may he directed That 	th=- 	Respc.. 

by 	 I~le 	Tribunal 	t C, 	gi e 

Xtatus 	applicants ty4loyaly 	to the 	 and, 

r e .  app i Z~ t 	the 	applis ants 	and 	the 

E: r i 	-FL.F. 	of 	\ 	the 	applicant's 	he ,-: 

reguiari-: ~ ed 	ill 	tile 	existing 	..'acancies 

basis 	with 	all 	cones-, 

-qu 	t i 1 	 benefit 	i.ncluding -a 	F 	service 

Inenefits 	from the 	respective 

aate 	z:t -FLr-gagem.ent in-Tuediately. 

C . That 	th-a 	Respondents 	he 	directed 	t c, 

ay 	a z-,,- 	and 	a1lmw-ances 	in 	the p 

scale 	from 	the 	date cf 

C! 	t 	the s 	-z.-f 	arqplication. 

1  NTE R!Fi PRAYED FOR: 1 -DRDER 

95 	 ?7-e-J 
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f n a 1 	de ci si on 	C,  f 	t h d. 

applicatio.n. 	the 	applicants 	seek 	issue 

::f ,  the iriterim 'crder: 

That 	the 	Respondent;!! 	may be 	di r e c t d 

t.:: 	re 	 the 	applicant 	iin, 	the 

i.F. t i n--g 	vacancies 	cn 	regular 	hasis 

cf till 	d-i:-~pcsal 	the 	Original 

i 	m t -i  all. 

TI112 APPLICATIOI~ 1S FILir! THROUGH 

ATE. 

1"T 	(--Np 	1. P. C). 

Date 	issue 

issue-r! f rom 

L"r  will DIP  ENCLOSURES.- 

d ab o v e 

I 

t 

-1 - 
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e rif i a t i C:n 

t  Szi 	 t a D c. n 	S c, D aq C: 

Da.s., Village 	 Uparhmli, Dist, 

1,  aill"; 
1. 
 the applicant tic. 1 of the inu-:!tant 

apj~Iicatiozi anc!  as such i ani authoriEed'hy the 

appii-zamts, t.z:.., zigia this , erification and . ~, erif*v 

the :~.-,adl e in  mcconpanying application 

Z' 	 hz 	 4-b 

are t ri ~ e to my know-led,.- er and 

t h 	in 	 mv~% ,k C, oade i:l, 

I 	 are true tc, 	infom.-atio.r.,  being 

I matter z.- f r e -z.- r &z. and ~-Thi ch i h e 1 i ev e t i:,  1~ e- 

t rue and those 10de ill  parragra~ph 5 'are .  true to 

a-,y legail 	and 	have not s ---,-,pressed any 

1 	 this verification on this day) 

f 	v,,4_ 2 00 3 at -'Gun.-Tahati . 
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Sr i D1390  nala Kt. D th.ati. sri Kai 	 $, 
This is to ca t' f  y 	 /S1, p al it sbbri i 

of 4111,3ge and -P 0. Uparbili. 
iAafyj 	 CO M %Nor k e 	'Ile 
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nd the roof 'of' 
the exchange building 	

hn a wi3,crj  t1cavy  hail storm over I t 
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Cert -I.fied'thsxt Svi Nabn Mazmmdar S/O Sri Rajfit Mtxzumdar of 

Villilge DijOynager P.O. Bijayn-ar,*r P, /S RxiftAbbaft Palnolibnri 

in the Di at. Kanirup (A seam .) 1 5 kn own to me. He was Working Its 

A CAGUAI MAzdoor for Janurtry 1990 to Doccutbor 1995 On A-C-*G. 

17 . Bills He is sx good workaro 

2 Y 

5/-  
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from jo n,lary 1995  

0  go*(l 

S rl 	Mavlm(lar SA) sri 
114 J At Ma7umdar of 

r P-0 - 131 JOYnrAgar P/S' PRIlsbarl 1% ' tht D1 . is t .  

t* ras 	We ., 
48  c4allal M4 7d  

to I)Or-vml-*r 199 
. 
6 -on A.,C.C,,. 1 7 131118. ,,a 	

Oer 

A d. 

Tqlc  

30 — 

4 

ld 



)~,s - 	
v 

Certified that Sri Ndba Mazumdar SIO Sri Raj at 

Mazumdar . of Village Bijoynagar P.O. Bijoynagar P/S Palas-

-hbari in the Dist. Kanrup (Ass,-n) i's known to me. He was 

working as a Oasual mazdoor fran January 1998 to December 

1999 on A.CoG, 17 Bills. He is -  a , zjood worker. 
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Certified that Sil Naba MazuMdar S/0 

Sri Rajat Mazumdar of Village Bj-jo'ynagar P -00. 

BIJ mynager P/S Palasbari in the Dist, Xamrup 

(ASS60 is, Known to me, Ile was working' as a, 

Casual mazdoor f rtm. January 2(jol to july.-2002 

on A*C.G. 17 Bills. fie is a good worker, 

0 
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I WX,~ Z. MO. M L  

jht 

at ,h-  'iF 14 do Ab 	IK- th Certified 

Village sitdna P. O. palasbari 14jr2,a) ` -tjl~r,~-., ,Kararup 

wn ro me. He  was working as.Gasual 14azdoor,from is kno 

j,sn 197 to 4th June 1 98 on A.M.Q. 17 bil 1. He is 8 IPcd 

woit e r. 
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COrtifl*d that Md. 	 Sol kh .  SIO Md- Abul %ILI Village  

Simla& V ,,O* Valasbarl (mirza) Dist. xamru P (AB"Am') Is known to 
me . * He Was Working as casual Marde*r f rem. january 	96 to D *CeM_ 
ber 1 97 on ^.CG, 17 bills 	He is a good w9rker. 
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Cortif led that Md. G ani ul 14  SOlkh 3/0 Md -. Abul Al 
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_W 	 CENTRAL ADMINISTRATIVE TRIBUNAL 

GUWAIIAT'l BENCH— ~3 

V 
P 	 Original AppiicaLion No. 350 of 2000 

Date of decision : This the 6th day of February, 2002. 

Hon'ble Mr. Justice D.N.Chowdliury, Vice-Chairman. 

Sri Kamala Kanta J)as 
-Son of Sri Durga Rain Das 
ViAlage Uparhali, 
P-0-  UPE'rhal--' ,  District-Kanirup, 
Assam and 4 Ors. 

Applicants 

By Advocate Mr. M. Chanda. 

-versus- 

Union of India 
Through 	 to the Govt. of 
India, 	 of CommunicaLion, 
Department of '!' ,:~ Iecominunicat ion, 
New Delhi. 

Gon(.-, ral llanaqer, 
Tolecom uepart:11"Ont., 
KaMrup Tel-.2colli DiLtrict, 
C; u w -.A h a t i - 7,~3.11 0 0 7 

Guwahati-15. 

- -Rer;pondents 
Q Advocane Mr. A. Deb Roln  Sr. C.G.S.C. 

0 R D E  R (ORAL) - Z_ 

C110m)JIURY 	J.(V.C..) .  

The 	SUbjeCL 	matter 	of this 	application pertains 	to 

o t 	comparary 	status. The 	applicants are 	f ive 	in 

jumbprs 	o claim 	that 	they were engaged as 	far back 	in 	1980 
b v .' th e 	ub 	Divisional 	Engineer (0) , 	Barjhar 	as Mazdar. 	They 

IV- - - c US _qA6d 	that 	dempite 	the 	direction 	issued 	by 	this B 
. 
ench 	in 

120 / 98 	ih 	thuir 	iavoug 	the respondents 	did not 	consider 

their caae for slich 
~-.b.jorptjon. 

06 
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The respondents hav6 

the applicants. In course of 
the claim Of 

denying and disputing, 	
matter was 

ention that he 
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by the competent 
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authorl 
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4V F)OAS~Z-  L 
By ][Zegd. Post or 
Through Peon Book 

BIIARATSANCIIARNIGAM LIMITED 
(A Goil. ofIndia Entetprhe) 

OFFICE Of THE (3ENti,RAL MANAGE,  R TELECOM 
KAMRUPTELECOM DISTRICT 

GUWAHATI-781007. 
NO. GAIREIST-17 WIAfl'02-'031220 	Dated at Gimahati, the 14'h  June'2002. 
To 

Shri K 	 S 74 aniala Kanta Das, S/o I 
 hri Dago Rant Das, 

Vill. & P.0: Upar liall, P.S! alaslibari. 
Dist — Kamt-up (Assam). 

As you are mmare thrit as per directioll givell by Hon'ble CAT, Cjuwalriti Bench, 
Gumliali in OA Nos. 350/2000, the department comfillited verification commiltees for differetil, 
SSAs/ Units under the circle for conducting detailed verificatioll /scrutirly about the Ito. of (lays of 
engagement year-wise in different units / offices atid also to collect proof / evidetice for such 
casual laborer including yourself. The committee verified all the docuntentary as well o0jer proof 
from the various units/ offices and also personally interviewed such casual laborer includitig you , 
In our office / SSA, the committee comprised of diree members namely (1) Shri M.C.Pabar, 
DE(Adrnn.) 0/0 tile GMT/KTD/ Guwahati (2) Shri N. K. Das, C.A. 0 (Cash), 0/0 die 
GMT/KTD/ Guwaltati (3) Shri S.C. Das, ADT 6,egap, o/o Cow/ Guwahati. 

The aforesaid committee submitted its repoil to the Department detailing all 
about dicir finding / proof against each casual laborer including you. Ilie detail of such smutiny 
report is enclosed and furnished herewith as in annexure for your information. 

Under tile 'above circumstances as you could not satisfy die eligibility criteria as 
laid down in the Scherne for corTertnent of TSN4/ Regularisation, your case could not be 
considered favorably. This is done in accordance witli the Hon'ble Tribunal's orders. 

Copy 1.0 : 
*nie cc-wr., Assam Circle, Gimalml.1 
for faimir of Informadon . 

Head of SSA/ 1JIV 6  

0101 (IJ/1. Ttio , :t)m 

C) 

For GM(IISNL)KT~, Ginv0sW - 7 

jLP"111111) IrkVom 0 ~1-;tf It I 

1011wolihol.- -t. 
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tl"wv_ - Ic I 
By Regd. Post or 
Throup-h Peon Book 

BIJARAT SANCIIAR NIGAM LIMITED 
(A Gow. ofIndiaEnteiprise) 

OFFICE OF THE GENERAL MANAGER TELECOM 
KAMRUP TELECOM DISTRICT 

GUWAHATI-781007. 
NO. GMTIEST-1791 	'02-'031221 	Dated at Gussahad, the 14' h  June'2002. 
To 

d. Ganiu = Ila Sheikh S/o Md Abdul Ali, 
Vill & P-0 Slinina,P.S. Palashbari.(Mirza) 
Dist — Kanurup (Assa ni). 

As you are aware that as per direction given by Hon'ble CAT, Guwahati ".M.1ch, 
(Juwnhati in OA Nos. 350/00 , the departnicut constituted ver-Ification commillces for different 
SSAs/ Units under the 'Circle for conducting detailed verification /scrutiny about die no. of days of 
engagement ycar-wise in different units / offices and also io collect proof / evidence for such 
casual taborer including yourself The committee verified all the documentary as well other proof 
from the various units/ offices mid also personally intervimedsuch casual laborer including you . 
In our office / SSA, the committee comprised of three members namely (1) Shri M.C.Patar, 
DE(Aduin) 0/0 the GMT/KTD/ Guwahati (2) Shri N.,K. Das, C.A- 0 (Cash), 0/0 the 
GM'F/KTD/ Guwahati (3) Slui S.C. Das, ADT (Legal), 0/0 CGNlT/ Guwahati. 

,rhe aforesaid committee submitted its report to the Department detailing all 
about their finding / proof against each casual laborer including you. 17he detail of such scrutiny 
report is entlosed and furnished herewith as in annexure for your information. r 	

Under the above circumstances as you could not satisfy flic eligibility criteria as 
laid down in the Scheme for conferment of rSM/ Regularisation, your case could not be 
considered favorably. This is done in accordance with the Hon'ble Tribunal's orders. 

Copy to : 

The C.G.M.T., Assam Circle, Cuwahatl 
ror ravour or Information . 

Vivislotial LuSiucer (AdWu 

0/01 O.M.. T-fltcam 
KAMrup Telcoom Dieftim 

suWahall—T. 

Scc 
For GM(BI ) 	Guwskhafl-7 

010/ G.M. TeItcom 
Lamrup Telcoom DistrIM 

alwaball-1. 
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\--e; 	 By Regd. Post or 
Throupli Peon Book 

BlIARAT SANCHAR NIGArvl LIMITED 
(A Govt. qfIndlaEttfeyprise) 

OFFICE,  OF TI IE GENERAL MANAGER TELECOM 
KANTRUP TELECOM DISTRICT 

G'UWAIIATI-781007. 
.NO. GUTZEST-1791TA 	2-'031222 	Dated at GuivahaI4 like 14'h  June'2002. 
To 	 7 

\  Shfi Naba Mazunidar, S/o Shri Rajat M:iMumdar '-4ill: Uparliali,1'0: Bijoynagnr, P.S. Pula.411bari. 
Dist — Kamrtip (Assain). 

As you are aware that as per direction given by lion'ble CAT, Guwaliati Bench, 
Guwahati in OA Nos. 350/00 , the departnient constituted verification committees for different 
SSAs/ Uni(s under the circle for conducting delailed verification /scrutiny about die no. of days of 
engagement year-wise in different units / offices mid also to collect proof / evidence for such 
casual laborer including yourself. The committee verified all the documentary as well other proof 
ftorn the various units/ offices and also personally interviewed such cmal laborer ~ncluding you . 
In our office / SSA, the committee comprised or three members namely (1) Sliri M.C.Patar, 
DE(Adnin.) 0/0 the GMT/KTD/ Guwahati (2) Shri N. K. Das, C.A- 0 (Cash), 0/0 die 
Gm,r/KTI)/ Guwahati (3) Shri S.C. Das, AUF axgai), o/o cGNIT/ Guwahati. 

The aforesaid committee submitted its repoit to the Department detailing all 
about their finding / proof against each casual laborer includitig you. The detail of such scrutiny 
report is enclosed and furnished hercwith as in annexure for your information. 

Under the above circumstances as you could not satisfy the eligibility criteria as 
laid dowii in the Scheme for conferment of TSN4/ Regularisation, your case could not be 
considered favorably. This is done in accordance with the I-Ion'ble Tribunal's orders. 

Copy to: 
The C.C.M.T., Assam Circle, Guwahad 
ror ravour or inrorniation. 

Ilead ef SSA/ Unit 
Lti gillcov JA41*16 ,  

O.M. Teitcom 
cAmrilp 'felmoin Didtiff 

Q-AvahAfl—l. 

For GM(BSKL).& GumthatIO 

llvislolin! 
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By Regd. Post or 
Through Peon Book 

BI IARAT SAN CHAR N IGAM LIMITED 
(A Gort. offinfla Enterlyrise) 

OFFICE OF THE GENERAL MANAGERTELECOM 
KAMRUP TELECOM DISTRICT 

GUWAHATI-781007. 
NO. GMTIEST-1791 	'02-'031223 	Dated at Guwaltat4 the 14'*  June'2002. 
To 

ri Sanjoy Baliniki, S/0 Late Couri Sankar Ballniki 7;=  Bijoynagar, Dist — Kanirup (Assa in). 

I 

As you are aware that as per direction given by Hon'ble CAT, Guwahati Bench, 
Guwahad in OA Nos. 350/00 , the department constituted verificatio" committees for different 
SSAs/Uvits under the circle for condticting dc(a;led Nicrificalion /scnitiny about die no. ofdays of 
engagement year-wise in different units / officcs mid also to collect proof / evidence for such 
casual laborer including yourself. The committee verified all thedocumentary as well other proof 
from the various units/ offices and also personally interviewed such casual laborer including you . 
In our office / SSA, the committee comprised of three members namely (1) Shri ~.,r 0 . 113.4— 
DE(Admn.) 0/0 the GMT/KTD/ Guwahati (2) Shri N. K. Das, C.k 0,  (Cash), 0/0 the 
GMT/KTD/ Guwahati (3) Shri S.C. Das, ADT (Legal), 0/0 CGMr/ Guwahati. 

The aforesaid committee submitted its report to the Department detailing all 
about their finding / proof agAinst cacti casual laborer including you. The detail of such scrutiny 
report is, enclosed and furnished herewith as in miexure for your information. 

Under (he above circumstances as you could not satisfy flic eligibility cHtcria as 
laid dowti in the Scheme, for conferment of TSW Regularisation, your case could not be 
considered favorably. This is done in accordance with the 11on'ble Tribunal's orders. 

Copy 1.0 : 
The C.G.M.T., Assain Circle, CiiwahRU 
for favour of Information . 

lie-ad or ssA/ Un 
'31y1flomal Utigincer 

0101 cr.W litle-corn 
I r1r.00m Di!eIrlat 

For GM(l3SNL).JftD, Guwahatl-7 
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By lleg(l. Post or 
Throup-li Peon  Book 	 4~? 

BIJARAT SANCIIAR N IGAM LIMITED 
(A 17ovf. of India Enterlyrise) 

OFFICE OF THE GENERAL MANAGER TELECOM 
KAMRUP TELECOM DISTRICT 

(4,UWAHATI-781007. 
NO. GAf77EST-1791 	'02-'C31224 	Dated at Guivahaii, the 14'A  June'2002. 
To 

hriSatyaKal!'~~i. S/0ShriLalit Kalita, 
Vill: Alelkjrl. TIC: Chaygaon, 
Dist — Kainrup (Assa rn). 

A_q youare aware lhat, as per direction given by llon'ble CAT, 01-1wallati Bench, 
(311wahati in OA Nos. 35 0/00, tfi-~ dcpartnierit constituted verificHtion commill.cc-, for different 
SSAs/ Units under the circle for conAlcting detailed verification /scrutiny about the no. of days of 
crigagement. year -wise in diffleTed. u-tits / offices and also to collect. proof / evidence for such 
casual laborer including yourself. 	committee verified all the docurnenlaryas well other proof 
fTom the various units/ of.Fices and nllso personally interviewedsuch casual laborer including you . 
In our office / SSA, the commlit­.­~ comprised of three members namely (1) Shri M.C.Patar, 
DE(Admn.) 0/0 the GMT/KTD/ (2) Shri N. K. Das, C.A. 0 (Cash), 0/0 die 
GMT/KTD/ Guwahati (3) Shri S.C. T, 1-S, ADT O~egal), 0/0 CGMT/ Guwahati. 

The aforesaid 	submitted its repoil. to the Department detailing all 
about flicir finding / proof against 	casual laborer including you. The detail of such scrutiny 
report is criclosed and funlished 	as in annexure for your information. 

Under die above ri.-cianistances as you could not satisf ~ die eligibility criteria as 
laid down in the Scheme for corf-,rmcnt of TSNV Regularisation, your case could not be 
considered favorably. This is dom- in! ~ ccordance with the Hon'ble Tribunal's orders. 

COPY to : 
I'lic C.G.M.T., 11, - ~,-r7i Circle, CuWaliall 
for favour of bPT,­i--,7 1,Jon . 

t Head of SSA/ UnF 
111111(i tirti t:ojoicry lAdmib 
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For GM(BSNL).~Z GuwAhnil-7 
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IN THE CENTRAL ADMINIiSTPATIVE TRIBUNAL 

tw 	
GUWARATI BENCH 	GUMAHATI 

O-A- NO, 129 OF 2003- 

Shri Kamala Kanta Das & Ors. 

Applicants 
Vs 

Union of India & Or's 

**see Pespondents 

In. the matter of 

Vritten Statement submitted by 

the respondents 

The humble respondents beg to submit the parawise 

written statement as follows : - 

That with mgard to Para 4-19, of the application 

the respondents beg to offer no comments. 

20 	 That with regard to the statement made in Para 

4.29  of the application the respondents beg to state that 

the applicants were worked casually depending upon the 

availability of work but not continuously as mentioned in 

the O.A. 

3. 	That with regard to Para 4-3# of the application 

the respondents beg to offer no comments. 

Contd ....... 



-2- 

40 	That with regard to the statement made in para 4 -4, - 

of the application the respondents beg to state that the 

applicants were never entrusted regular nature of job - As 

per report of SDE/Boriharp they were never engaged as casual 

laboar. 

5 * 	 That with regard to the statement made in Para 4-5, 

of the application the respondents beg to state that . 
as pe r the 

verification committee report s, the applicants were worked 
I 

casually for an emergent work developed against estimate. They 

are not covered by the regularization scheme due to non-completion 

of 240 days in any calendar year prior to 1.8.98. 

6* 	 That with regard to the statement made in Para 4.6, 

of the application the respondents beg to state that the state-

ment of the petitioners aye not correct. Ouestion of termina-

tion does not arise as the applicants were not appointed by the 

respondents- According to regularization scheme s, the applicants 

are not eligible for appointment under the respondents. 

That with regard to the statement made in Pam 4.7 & 

4*8,, of the application the respondents beg to state that as 

Per order of Hon"ble CAT/Guwahati in O,A ~ No - 350 of 2000 the 

cases of the applicants were, taken up along with the cases of 

other mazdoors. 

A committee for verification of engagement parti-

culars of all the mazdoors who worked under Kamr4p Telecom 

District was set up which functioned from October 2001 to 

May 2002- The Verification Committee issued notice to the 

N 

contd 0 * a 0 0 & * 0 



el*, 

~0_1 

H 

-3- 
above 0 -A - applicants for appearing before the committee on 

7.11-2001. Thereafter the applicants %&" appeared before 

the verification committee on 7 .11 *2001 . The committee 

verified various records and documents submitted by the 

applicants with the related payment particulars- After 

careful e=mination of the records found that the applicants 

,in 0 -A - No ,  350/2000 have not Completed at least 240 days 

in, any calendar year Prior to 1 *8.98. On the basis of 

verification committee report the respondent has rejected 

the claim of the applicants and communicated vide letter 

dated 14.6-2002. 

8. 	 That with regard to the statement made in, para 4.9s, 

of the application. the respondents beg to state that the 

statement of the petitioners are baseless and motivated. As 

the applicants did not fulfill the eligible criteria of 

regularization scheme so the question of absorption does not 

arise 

That with regard to the statement made in para, 4 ,,10, 

of the application. the -respondents beg to state that the 

applicants have not completed 240 days in any calendar year 

due to which they are not entitle for grant of temporary status-

10. 	That with regard to the statement made in para 4*1 1 9,  

of the application the respondents beg to state that the 

applicants claim are not justified. 

Under the above circumstances the applicants are 

not entitle for any relief under the departmental !rules and 

the case is liable to be dismiss with compensatory cost- 

Cortd * # *a 4 4,041 000 



I 	
V  2  R I F I C A T 1 0 N 

i t  3*C-, Dass. Asstt- Director Telecom (Ioegal I 

Office of the Chief General Manager Telecom s, Assam Telecom t  

Circle, Ulubarit Guwahati-781 007,# being authorised do hereby 

solemnly affirm. and declare that the statements made in 

paragraphs I 	t,- 	I L), 	are true to my knowledge and 

those made in parwraphs 	 are true tomy 

information and I have not suppressed any material fact - 

And I,sign this verification on this U4. th day 

o f 	 20049 

-V. 

Kgf;AWIT oifia) 
C. 'OtT  

Dial 
gig;F, 

0 to rhe 

I 


